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PUBLIC NOTICE
Notice is hereby given to the public at large that SION DEVI NIWAS CO-
OPERATIVE HOUSING SOCIETY LIMITED, a wuperalwe housing society
duly registered under th
Registration No. BOM. FNJHSGI(TC)/454 of 1986 and having is Registered
Office at Sion Devi Niwas, Plot No.108/6 of Sion Matunga Estate, Scheme No.
VI, Sion (West), Mumbai 400 022 (“Society”) i the lessee of the property more
(“Property”).

The said Society has appointed our clients as the developer of the said Property
and has agreed to grant the development rights i the said Property in favour of
our clients. In this regard, we have been instructed to investigate the Society's
title to said Property.

Any person(s) including s individual, a company, banks, non-banking financial
institution, a firm, an association of persons or a body of individuals whether
incorporated or not, lenders and/or creditors having any objection or any claim,
right, title and/or interest by way of sale, agreement for sale, memorandum of
understanding, letter of allotment, exchange, gift, morigage, pledge, charge,
lien, lease, tenancy, trust, mainlenance, succession, inferitance, possession,
release, relinquishment, attachment, license or any liability or

PUBLIC NOTICE

NOTICE is hereby given that Mr. Narinderpal Singh Anand, the Vendor and
absolute owner and in possession of Flat No. 303, about 740 sq ft.

the fll of Krishnamai
in respect of the property described in the

CoOparlve Hotsig Sl L,

carpet area, on the 3 Floor of the Buiding known as “Ganga G

Hosing Society Limitec, alongwith paring spzce No. 303 (i) stated i Plot
No. 62-67, within and being part of Sher-¢-Punjab Co-operative Housing Society
Lirmited at Mafakali Caves Road at Andheri (Eas). Mumbai 400 093, (hereinafter
referred to as the 'the said flat premises") have agreed for sale & transfer the flat
premises lying and being i the registration distict and sub - district of Mumbai
City and Mumbai suburban, together with all he benefis, rights, interest with clear
and marketable fitle, free from all encumbrances and with vacant possession
thereof to my clients Mrs. Anna Joy, Mr. Joy Abraham and Mr. Chaitanya Joy
Abraham.

ny right/s, i i the
said flat premises by way of sale, transfer, exchange, assignment, mortgage,
charge, gift, trust, covenant, inheritance, claim, possession, lease, sub-lease.
license, lien, share, tenancy, sub-tenancy, malnlenance easement, devise.
bequest, encumbrance by operation of law or o in respect to

Any persons, firm, company hank
. right title
by way of ownership, inhertance, possession, easements, sale, exchange, mortgage,
charge, gt trust,tenancy, lease, lien, ransfer, exchange, bequest, maintenance, famiy
arrangement, assignment, right of way, caretaker, lis pendens, reservation,
development righs, FSI/TOR rights, coniract agreements, courts order or any ofher
?Ms or interest of whatsoever nature are hereby required to notify the same in writing
long with documentary evidence in support thereof to the undersigned at his office
within 14 (fourteen) days fom the date of publication herea, falng which, it shall be
presumed that no person has any claim, right, fille or interest in the undermentioned
sroprly and such o, i any, shall b0 e o hate boen walied andor
abandoned.

any other person or entity

THE SCHEDULE HEREINABDVE REFERRED TO:

that ot No. 338
o Esie, S No. 5 Cadastal Survey No. 7583 of o Dnision Morba

with the exisfing bi +ground + 11 upper
[! ) - as s i

Road, Worli, Mumbai —
it

or
otherwise howsoever through any agreement, deed, document, writing,
conveyance, devise, bequest, succession, family arrangement, settlement,
ligation, decree or court order, or any contract or agreement or otherwise

with duly
certified docnmen(ary proof thereof W\(hlﬂ 14 days of publication of this nonce
ailing which my client

Varun N. Mamniya
Advocate, High Court
3, Bwing, Jeerawal Saciety

303,
Dated this 12" day of August 2026 Derasar Lane Ghatkopar (E), Mumbal-77

any ifany, abandoned.

howsoever or of whatsoever rightto
any FSI/ TDR/ development potential i relation to the said Property or any part
or portion thereof and/or otherwise howsoever, are hereby required to make the
same known in writing to the undersigned, along with notarized documentary
proof in support thereof, at the address at Unadkat & Co. - 407, Rustomjee
Sangam. SV Road Santacruz (West). Mumbai 400 054 and by way of e-mail
atmumbai m within a period of 14 (fourteen) days from the date
of pubhcauons hereov faiing which, it will be presumed that no vald rights,
claims, objections and etc. subsists and all such rights, objections, claims and
etc., if any, shall be deemed as waived, abandoned and not binding for all intent
and purposes.
SCHEDULE

ALLTHAT 13.88 5q. metres as
per Property Register Card and 903 sq. metres as per physical measurement

No. 108/6 of: Scheme No. VI, Estate of the
Brihanmumbai Municipal Corporation and bearing Cadastral Survey No. 108/6
of Sion Division, in Registration Sub-District of Bombay in the Island of Bombay
togelher wih buiing standing tereon consistng of Ground-+ 3 upper habiatle
floors and known as “Devi Nivas”, ituale, ing and being atRoad No. 24, Son
(West), Mumb

Onortowards North byC.T.SNo. 107/6;

Onortowards South byC.T.S.No. 109/6;

Onortowards East byC.T.S.No.82/6;and

Onortowards West byRoad.

Dated: 12-08-2026

Place: Mumbai Manthan Unadkat
Unadkat & Co.

Law Offices

1 Encore Asset Reconstruc
earc Company Private Limited
Corporate office : 5th Floor, Plot No. 137, Sector - 44, Gurugram -122002,
Haryana, India, Phone: +91 1244527200
Registered Office : Caddie Commercial Tower, Regus Business Centre, 5th
Floor, Aerocity (Dial), New Delni, India - 110037,
CIN No: U74140DL2013PTC259641

Rule 8 (1) POSSESSION NOTICE

Whetes,Encoe ssel Reconsiclon Campeny Pt Liied (Encare ARO) as
{rustee of EARC-B: f Dombivi
Nagari Sahakarl Bank Ltd in the financial et T, R Mulukraj Khatri
(Borrower) and Mrs Sugandha Ravindra Khatri, (Co- Borrower) and Mr. Sandeep
Sonu Acharekr (Guarantor) rgrnated by Dombii Negar Sahakar Bank Ld uer
Section 5 0fh
of Secuty Interest Act 2002, (SARFAES| Act, 2002) vide Assignment Agreement
registered on 15.05.2010.
The undersigned being the Authorised Offcer of Encore ARC under he SARFAESIAct,
Secton 13() ead it Rue
ofthe Securiy Iferest (Enforcement) Rules, 2002, based on th

Date : 11/08/2026

s¢- Advocate Amit A. Jambotkar

A-8, New Chandan Apts., 5th Cross Road, Navghar Road, Bhayander (East)
Thane - 400105. Mob. 98675 88555

PUBL C NOTICE

NOTICE is hereby under the instructions of our client, e are]
investigating the ighn, "ile and interest of () Veena Praphulla Mankar i)
Sushil Praphulla Mankar; and (iii) Salil Praphulla Mankar, having their
adress at 10, New Jagrati CHS Lid, SV Road, Bandra West, Mumbai 300050
(collectively “Owners”), to the unit and the corresponding shares more|
particularly described in the Schedule hereunder writien (“Premises”).

All persons having any claim and/or demand against / upon / in respect of the
right, title, and interest of the Owners to the Premises or any part thereof by
way of inheritance, mortgage, sale, agreement for sale, mn,m assignment,
lease, sub-lease, license, share, lien, charge, Lrust, inher

POSSESSION NOTICE

(for immovable property)

Whereas,

The undersigned being the Authorized Officer of SAMMAAN CAPITAL
LIMITED (CIN:L65922DL2005PLC136029) (formerly known as INDIABULLS
HOUSING FINANCE LIMITED) under the and
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of Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of powers conferred under Section 13 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
28.05.2025 calling upon the Borrower(s) BALAJI GOVINDRAO LANDGE and
CHHAYA BALAJI LANDGE 1o repay the amount mentioned in the Notice
being Rs. 22,27,714.54 (Rupees Twenty Two Lakhs Twenty Seven Thousand

Bhuleshwar Branch:-Lalmani Buiding,
[y —
RLACBAbBIEY Gosviarmi Shii Vallabhlalji Maharaj Marg
pisicridriishuibrlbll .ilcing 25131, Dr Atmaram Mechant road,
Bhuleshwar, Mumbai-400002

OSSESION NO E under [RULE 8 (1)1

Whereas, the Authorised Oﬂlcer of Central Bank of India, Bhuleshwar Branch
of Financial Assets and

y

28.05.2

as

acquisition, requlsition, any encumbrance o benchicial rght 1 micrest dnder
any trust, right of prescription or pre-emption or under any agreement or other
disposition or under any suit, decree, injunction order o attachment or award
passed by any Court or Authority litigation, lis-pendens, decree or order of any
adjudicating authority, exchange, partition, power of attorney, will, bequest,
tenancy, family arrangement /settlement, possession, allotment or otherwise
howsoever (“Claim"), is hereby requested to make the same known in writing
{ogether with copies o Supporiing documentary evidence to the undersigned o
Khaitan & Co, Advocatesat One World Centre, Tower-1C, 13t floor, 841 Senpati
Bapat Marg, Mumbai 400 013 and also by email to mumbai@khaitanco.com
(marked to the attention of Mr Harsh Parikh), within 7 (seven) days from the
date hereo, failing which, it shall be presumed that no such Claim exists or that
c ¢ considered to have been wai Jor abandoned
ame shall be treated as not binding on the Owners and / or our client

and the transaction will be completed without reference theret

upees Fifly) cach
rised in the Share Certificat ed
18 July 1978 mued Ty New Jagruti Co-operative Housing So(lcry Limited, a
co-operative_housing_societ s gistration number BOM/
HSCH2945 of 13-5.1971, and conresponding t the unit No 10 admeasaring
.lppm‘(lm.ncly 630 square fect carpet area, located on the second floor of the
building know ew Jagruti situated on all that piece and parcel of land
bearing Survey No 261 Plot No 237 at SV Road, Bandra (west), Mambai
400 050.

Dated this 12th day of August 2026.

For Khaitan & Co
sdi-

Harsh Parikh
Partner

The Borrower(s) having failed o repay the amount, Notcs s hereby given o the
Possession
of the property described herein below in exercise of powers confered on him
under Sub-Section (4) of Section 13 of the Act read with Rule 8 of the Securlty
0020n07.08.2026.

The Borrower(s) in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of SAMMAAN CAPITAL LIMITED (formerly known as INDIABULLS
HOUSING FINANCE LIMITED) for an amount of Rs. 22,27,714.54 (Rupees
Twenty Two Lakhs Twenty Seven Thousand Seven Hundred Fourteen And

of ‘Socuty Interest Act, 2002 and in oxercita of powers
uluu13(2)and13(|2;v ad fihe Securty

1. 2.Pankaj DatiaPoiar

3. Anjali Gangadhar Devkar to repay the amount mentioned in the notice

being Rs.5240418.07 (Rupees Fifty Two Lakh Forty Thousand Four

Hundred Eighteen and seven paisa only) (which represents the principal

plus interest due as on the 23.03.2026, plus interest and other charges from
D sasa ! 2 >

pay fthe Bank, notice is hereb)
given 1o the borrower, lhe guarantor and the public in general that the
undersigned has taken possession of the property described herein below in
exercise of powers conferred on him/her under section 13 (4) of the said act,
read with Rule 8 of the Security Interest (Enforcement) Rule, 2002 on this
10.08.2026

The borrower and the Guarantor in particular and the public in general are
hereby cautioned not to deal with the property and any dealing with the

FLAT NO. 413, ADMEASURING ABOUT 30.198 SQ. MTRS., OF CARPET

AREA, 4TH FLOOR, WING B, GAMI TEESTA, VILLAGE PISARVE, PANVEL
RAIGAD 410208, MAHARASHTRA,

sdi-

Authorised Officer

SAMMAAN CAPITAL LIMITED

IMITED)

Date :07.08.2026
Place : RAIGAD
(FORMERLY!

05, n.
property will be subject to charge of Central Bank of India, for the amount of
f 130f | | Rs.5240418.07 (Rupees Fifty Two Lakh Forty Thousand Four Hundred
Eighte i terest
Gue onthe 23.03.2026, 03.2026.
DESCRIPTION OF THE INMOVABLE PROPERTY i 13
th , in respect of tir

[See Regulation 34(3)]

DEBTS RECOVERY TRIBUNAL No. I, MUMBAI
(Gov. of Indi, Ministry of Finance)
2nd Floor, Telephone Shavan, Colaba kel Coba, Mumbai 400 005,
RECOVERY PROCEEDING NO. 139 OF 2024
WARRANT OF ATTACHMENT OF IMMOVABLE PROPERTY UNDER RULE
48 OF THE SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ

20-06-2018 issued by the Authorised Officer of Dombivli Nagari Sahakari Bank Ltd
calling upon the Borrower, Mortgagor and Guarantor, Mr. Ravindra Mulukraj Khatri
(Borrower) and Mrs Sugandha Ravindra Khatri (Co- Borrower) and Mr. Sandeep
Sonu Acharekar (Guarantor) to repay the amount mentioned in the notice being Rs.
20,64,793.961- (Rupees Twenty Lakh Sixty FourThwsand Seven Hundred Ninety Three
Paisa Only) as on 31.07. interest

from 01,08.2018.
Mr. Ravindra Mulukraj Khatri (Borrower) and Mrs Sugandha Ravindra Khatri (Co-
Borrower) and Mr. Sandeep Sonu Acharekar (Guarantor) the Borrovier, Mortgagor
and Guarantor having failed to repay the amount, notice is hereby given by the
undersigned being the Authorised Officer of Encore ARC, to the Borrower/ Guarantor
and the public in general that the undersigned has taken physical possession of the
properly described herein below in exercise of powers conferred on me under sub-
section (4) of section 13 of SARFAESI Act, 2002 read with Rule 8 of Security Interest
(Enforcement) Rules, 2002 0n 10.08.2026.

e Borrower, Mortgagor in particular

hereby

core Asset imited for an amount of

Rs.49,12517. NineLakh Twetve Thousand
and Siy Seven Paisa Orly) s on 05 06.2025 with frter ineres, charges and

WITH OF TCYACT, 1993,

EXHNO, :
NEXT DATE 19.08.2026

IDBI BANK LIMITED ...CERTIFICATE HOLDER

VERSUS

HARSHADA DEEPAK WADEKAR & ANR
o ..CERTIFICATE DEBTOR
CD1.HARSHADADEEPAKWADEKAR,
Flat No, 501, Awing, New Sai Sam: p. Hsg. Soc, LUd., Sai Nagar,
‘Shanti Park, Nalasopara West, Palghar o3 e ot Fiei No.
5th Floor, C Wing, Veena Dynasty, Evershine City, Near Achole oo, Vesai
East, Dist, Palghar 401209
CD 2. DEEPAK ATMARAM WADEKAR
Flat No. 501, Awing, New Sai Samarth Co-0p. Hsg. Soc. Ltd., Sai Nagar,
Shani Park, Nalasopara West, Palghar 401203 Algo st : Fla No. 501,

r, C Wing, Veena Dynasly, Evershine City, Near Achole Talao, Vasai
East, Dist. Palghar 401209
Whereas you, the Cerificate Debtor(s) herein, have failed 10 pay the sum of
Rs. 28,49,809/- (Rupees Twenty-Eight Lakhs Forty-Nine Thousand Eight
Hundred and ly) along with further interest, costs rges as
recoverable from you in terms of the Recovery Certificate drawn up by the

Officerin O.A. No. 163 of 2023

‘The Borrower' 130ftheAct,

Details of Secured Assets
Description of the Immovable Property

Allthat pieces parels o e lal No.B-102 Admeasuring 665 s uif p n st or
Actype, Hi B Co-op.Hsg.Soc.Ltd

And whereas, the under-mentioned property has been attached in the instant
recovery proceeding, it is ordered that the Certificate Debtors herein or their
servanls oragents, any other

be owner under the said certficate deblor(s) are hereby prohibited and
restrained, untll further orders, from transferring, alienating, creating third party
interest, parting with possession, charging or dealing with the under mentioned

ey o 59156 (O suney no3dlse) Garbacha Naca, Vilage Shiejiigar
Mahatma Phule Road Dombivii West, Dist Thane

Date: 10.08.2026 Authorised Officer

or

alienation, possession or charge.
You are required o appear before the Recovery Officer, Debts Recovery
Tribunal No. 1, Mumbai on 19.08.2026 at 12. DD P.M. to take notice of the date to
be fixed for settling terms of proclamation of sal

DESCRIPTION OF THE PROPERTY(IES)
Flat No. 501, 5th Floor, C Wing, Veena Dynasty, Evershine City, Near Achole
Talao, Vasai East, Dist. Palghar 401209.

Place: Mumbai Encore Asset Reconstruction Company Private Limited
Form No. 3
[See 13(1)(@)]

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
15t Floor, MTNL Telephone Exchange Building, Sector-30 A,
Vashi, Navi Mumbai-400703
Case No. : OA/200/2025
Summons under sub-section (4) of section 19 of the Act, read

with sub-rule (2A) of rule 5 of the DebtRecovery Tribunal
(Procedure) Rules, 1993.
Exh.No.:9
INDIAN OVERSEAS BANK

MANGAL MURTI GENERAL STORE GUPTA
To,
(1) MANGAL MURTI GENERAL STORE GUPTA
D/W/S/O-PURNIMA
2 Datta Bhuyal Chawl, Ghodbunder Road,

the Tri is 3" day 026

atMumbai. soi-
(Yatindra Kumar Sinha)
soto: IIC Recovery Officer,
e emed Soci Dabis Recovery Tribunal

BMC. Aumomy/Local CIVI' Bouy/Ooncemed Talathi.

OR
INVITATION FOR EXPRESSION OF INTEREST FOR
BANSI PULP AND PAPER MILLS PRIVATE LIMITED
WAS OPERATING IN MANUFACTURING OF PAPER

AND PAPER PRODUCTS IN SANGLI
(Under i i y

2016)

NOTICE is hereby given that the Viendors, Mr. Gopal Krishen Kapoor and
Mrs. Renu Kapoor, have agreed to sell and transfer to my clients and my
clients have agreed to purchase and acquire the property more particularly
described in the Schedule hereunder written, free from all encumbrances,
debtsand liabilities.

| have been instructed by my clients to investigate the title of the Vendors with
respect to the scheduled property. Any person/s claiming or having any right,
title and interest in the scheduled property or any part thereof by way of sale,
gift, lease, inheritance, exchange, mortgage, charge, lien, trust, possession,
easement, attachment, maintenance, tenancy, sub-tenancy, license, pre-
eemption under any agreement or disposition under any decree, order or award
or otherwise in any manner howsoever is/are hereby required to make the

Description of the movable property:
Detailed Description Of All Hypothecated Movable Assets.
1. Allstock related to Digital printing work.
2.Machinery name: CHFALLENGER LARGE FORMAT DIGITAL PRINTER
MODEL: ALPHAAT PLUS HE WITH 06 NO OF HEAD ADDITIONAL DRYING
SYSTEMAND RIP SOFTWARE
Sd-
Authorised Officer

Date:- 10.08.2026 Central Bank Of India

Form No. 3
[See Regulation-13 (1)(a)]
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 1)
2nd floor, Colaba, Telephone Bhavan, Colaba Market, Mumbai-400 005
Case No.: 0A/67/2026

(
Exh. No.: 11
KOTAK MAHINDRA BANK LIMITED

ROSHAN ENTERPRISES

To.
(1) ROSHAN ENTERPRISES

D/W/S/0-ROSHAN RAMANAND PASWAN

FLAT NO 02 1 ST FLR AFLATOON BUILDING URAN KARANJE ROAD NEAR PALVI
HOSPIT:

same nown in wriing trough regisered post lo the al the
below within 15(fifteen) days from the date of ion of
hls/her/ihelr claim/s, if any, with certified true copies of all supporting
documents, failing which, my clients will complete the purchase transaction of

FL NO 2 1ST FLR AFLATON BLDG URAN KARANJE ROAD NEAR PALVI HOSPITAL
URAN RAIGAD 400702 MAHARASHTRA

(3) PREMSHILA DEVI

e No 02 1. ST FLR AFLATOON BUILDING URAN KARANJE ROAD NEAR PALVI

P
‘written, without any reference to such purported claims and/or objections and
such claims and/or objections, if any, shall be deemed to have been waived
and/or abandoned.

SCHEDULE OF PROPERTY

Unit No. 405 on the 4th Floor in Building No.9, admeasuring 641 sq. ft. (Carpet
Area) i.e. equivalent to 71. 49 sq. mirs. (built up area) in the building known as
“Laxmi Plaza" together with 5 (five) fully paid up shares of Rs.50/- (fifty) each
bearing Distinctive Nos. 0216 to 0220 (both inclusive) vide Share Certificate
No. 36 dated 28th May, 2008 issued by Shree Laxmi Plaza Premises Co-
operative Society Ltd., constructed on all that piece or parcel of Iand bearing

SUMMONS
WHEREAS, OA/67/2026 was listed before Hon'ble Presiding Officer/Registrar on
17/06/2026.

WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the said
Appilcation under seclion 19(4) of the Act (08 lled againstyou for recovery of
debts of Rs. - (application along with copies of documents etc.
annexed).

Inaccordance with subsection 4 of section 19 of the Act ou, he defendants are
directed as und

ty days of prayed
forshould not be grante

(i) to disclose.

assets other than ties and assels
3Aof i

(i) you are restrained from dealing with or disposing of secured assets or such
other assets and properties disclosed under serial number 3A of the original
application,

CTS No. 627, Survey No.41, being lying and sit

New Link Road, Andheri (West), Mumbai 400053 at Vil V\Iage Oshiwara, Taluka
Andheri in the Registration District and Sub-District of Mumbai City and
Mumbai Suburban.

Mumbai, dated this 12th day of August, 2026

Sdl-

RANU GOLAM

Advocate & Solicitor

Unit No. 630, 6th Floor, Laxmi Plaza, Laxmi Industrial Estate,
Off. New Link Road, Andheri (W), Mumbai - 400 053.

properties;
(iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary
rse of

and 3Aofthe

the pr e Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale of secured
assels or other assets and properties in the ordinary course of business and
deposit such sale proceeds in the account maintained with the bank or financial
institutions holding security Interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to
the applicant and 1o appear before Registrar on 28/10/2026 at 11:30 Al
failing which

the Officer.

Kapurbawdi, Thane West-400610, Thane, MAHARASHTR;
SUMMONS

'WHEREAS, OA/200/2025 was listed before Hon'ble Presiding Officer/
Registrar on 07/04/2025.

] RELEVANT PARTICULARS

1.
il PAN & CIN/ LLP o, w21

WHEREAS this Hon'ble Tribunal is pleased to issue
on the said Application under section 19(4) of the Act, (OA) filed
against you for recovery of debts of Rs. 2482021.17/-

along with copies of documents et. annexed)
In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under :-

(i) to show cause within thirty days of the service of summons as to
why relief prayed for should not be granted;

(il to disclose particulars of properties or assets other than properties
and assets specified by the applicant under serial number 3 A of the
original application;

(i) you are restrained from dealing with or disposing of secured assets
or such other assets and properties disclosed under serial number 3A
of the original application, pending hearing and disposal of the
application for attachment of properties;

(iv) you shall not transfer by way of sale, lease or otherwise, except in
the ordinary course of his business any of the assets over which
security interest is created and/or other assets and properties
specified or disclosed under serial number 3A of the original
application without the prior approval of the Tribunal;

(v) you shall be liable to account for the sale proceeds realised by sale
of secured assets or other assets and properties in the ordinary
course of business and deposit such sale proceeds in the account
maintained with the bank or financial institutions holding security
interest over such assets.

You are also directed to file the written statement with a copy thereof
furnished to the applicant and to appear before Registrar on
25/09/2026 at 10:30 A.M. failing which the application shall be heard
and decided in your absence.

Given under my hand and the seal of this Tribunal on this date :
20/04/2026.

Sd/-

Signature of the Officer Authorised to issue summons

(SANJAI JAISWAL)

REGISTRAR

Note : Strike out whichever is not applicable DRT-lll, MUMBAI

Form FORM NO. 14
(See Regulation 33(2)]
ia

Government of In
Ministry of Finance, Department of Financial Services.
HMUMBAI DEBTS RECOVERY TRIBUNAL No.ll
3rd Floor, Telephone Bhavan, Colaba Market Colaba, Mumbai - 400 005
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS

& BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO
THE INCOME TAX ACT, 1961.

7 o, 655657, AL
T x i, Sangll, Maharashira, India, 41630 BEFORE THE RECOVERY OFFICER
| URLotwebste Iy
¥ Sarey No. 555657, ol Read TAL. DEBT RECOVERY TRIBUNAL NO.II
_ ::u ) Sangi, Maharastia, Inda, 416305 R.P. 25/2025 Exh. No.: 8
3 25 por .
Ttalos N aspe Next Date : 27.08.2026
6 IR IDBI Applicants
inancilyear | for e FY 2024.25. Vs
7. i NILas per
declors. IM/s. Senator Motors Pvt. Ltd. & Anr ...Defendants
8 To,
privebery 1. M/s. Senator Motors Put. Ltd.,
avalatle at URL cirpbansiggmailcon a Company incorporated under the Companies Act, 1956(1 of 1956) and
Furlher, e st of rediors lamed s avatadle at having its Registered Office at No 5/6/7/8, Poonam Heights, S.V. Road,
Goregaon W Mumbai 400 062.
o | Sy forrese 2. Shri. A
avalable i URL: ipbansiggnailcon Indian Inhabitant, residing at B-3505, oberao Springs, Near D N Nagar
0] s Gate Porroclp f xprossion | 27t August 2026 dheri (W), Mumbai,
torest e .
T Cae e e o S This is to notify that a sum of Rs 54,16,156/- (Rupees Fifty Four Lakh

Sixteen Thousand One Hundred Fifty Six Only) become due from you as

] Lot o i of ciciors

11t Seplember 2026
to provisiona

| upin O.A. No. O.A. No. 6572017 by the
Hon'ble Presiding Officer, Debts Recovery Tribunal ll, Mumbai. The applicant is

13 Date of issue. M final bst of 21st September 2026 fent to recover the sum of /-(Rupees our Lal en
= tled h f Rs 54,16,156/- (Rupees Fifty Four Lakh Sixte
[Thousand One Hundred Fifty Six Only) along with future interest @ 10.35%
AT Dl swoatiiomon i Sepertor 5 per anmumrecovery from the C.D Nos t and 2joitly and severaly.
, ovaiaton matican o
Tecues o resclton ns 15 days of the receipt
fof the notice, failing which the recovery shall be made in accordance with the
15] Last cate for submission of resalution | 26th October 2026 Recovery
plens
5] s el o xprosin | s @rleon (2) Such interest as is payable for the period commencing immediately after

“Above tmelnes are subject o CIRP perod extznsionlexclusion.

Sd-

CAIP Pankaj Bhattad

esclution Professional

For M Bansi Pulp And Paper MillsPrivte Limited

AFAValid: 31/12/2026|
Correspondence Address: UnitNo. 605,

Date; 12th August 2026 6t Floor, Sunteck Crest, Mukund Nagar,

(2 Al costs, charges and sxpenses ncurred n respect of the service oftis

notice \d other processes
for recovering the amount due.

fou are hereby ordered to appear before the undersigned on 27.08.2026 at

12.30 pmfor further proceedings.

SO/~
Chetan J Bhimgade
Recovery officer

Debts Recovery Tribunal II, Mumbai

06.2026.

SHERIFF’S NOTICE
AUCTION SALE OF IMMOVABLE PROPERTY
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
COMMERCIAL EXECUTON APPLICATION NO. 915 OF 2018

SUMMARY SUIT NO. 778 OF 2007

S. R. Logistics and Anr. ..Plaintiffs
Versus
S.V. Choudhary and Anr. ...Defendants

Pursuant to the Warrant for Sale of immovable property dated
15th September, 2021 issued by the Hon'ble High Court, Bombay in
the abovementioned Commercial Execution Application No. 915 of
2018 in Summary Suit No. 778 of 2007, pursuant to the Proclamation
of Sale dated 26th November, 2023 issued by the Commissioner for
Taking Accounts, High Court, Bombay and pursuant to the Order
dated 13th July, 2026 passed by His Lordship Shri Justice Rajesh S.
Patil of the Hon'ble High Court, Bombay, the offers are invited
separately in sealed/closed covers by the Sheriff of Mumbai for the
auction sale of the right, title and interest of the Defendants
abovenamed in the properties viz. (1) Shop No. 8, Ground Floor,
Daffodil CHS Ltd., Garden, Powai,

Shop No. 160, 1st floor, Galleria Hwanandam Gardens Powai,
Mumbai-400076, and (3) Gala No. A<4A, Ground Floor, in ARIP
Co-operative Society Lid., LBS Marg, Gharkopar (West), Mumbai-
400086, alongwith Demand DraftPay Order in the sum of
Rs. 10,00,000/- (Rupees Ten Lakhs only) for each property as
Earnest Money Deposit drawn in favour of “Sheriff of Mumbar", payable
at Mumbai, o as to reach the Sheriffs office on or before 2nd
September, 2026 by 5.00 p.m.

The sale will be held on “As is where is basis and as is what is
basis”.

The offers will be opened and considered before the Hon'ble
Chamber Judge, Court Room No. 17 Annex, Second Floor, High Court
Annex Buiding, High Court, Bombay, on Friday, the 4th day of
September, 2026 at 3.00 p.m. when the offerers may remain present
and increase their offers, f they so desire. The inspection of the said
property will be given to the intending offerers on 20th and 21st
August, 2026 between 1.00 p.m. to 4.00 p.m. The Hon'ble Court
reserves his right either to accept or reject any offer without assigning
any reason therefore. A copy of terms of conditions of the sale and
undertaking to be executed by the offerer will be available in Sherif’s
office situated at Old Secretariat Building (City Civil Court Building),
Ground Floor, Next to University of Mumbai, K. B. Patil Marg, Mumbai-
400032, on any working day during the office hours on payment of Rs.
500/~ (Non refundable/non adjustable).

Dated this 7th day of August, 2026.

Dy. Sheriff of Mumbai
For Sheriff of Mumbai
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